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<9l / ORDER

PER R.S.SYAL, VP:

These four appeals by the assessee arise out of the
consolidated ex parte order passed by the CIT(A)-12, Pune on
24-06-2019 1n relation to the assessment years 2010-11, 2011-
12, 2012-13 & 2014-15. Since common issue is raised in
these appeals, I am, therefore, proceeding to dispose them off

by this consolidated order for the sake of convenience.



M/s. Sahyadri Corporation,
A.Yrs. 2010-11 to 2012-13 & 2014-15

2. I have heard both the sides and perused the relevant
material on record. It is seen that the 1d. CIT(A) has passed
the consolidated order in relation to the aforenoted assessment
years ex-parte qua the assessee. The 1d. AR submitted that
the 1d. CIT(A) dismissed the appeals of the assessee, albeit on
merits, for non-attendance when there was sufficient cause for
the same. The 1d. AR requested the Bench to grant one more
opportunity so as enable the assessee to be present before the
Id. CIT(A). In view of the foregoing facts, I am of the
considered opinion that the ends of justice would meet
adequately if the impugned order is set-aside and the matter is
restored to the file of 1d. CIT(A). I order accordingly and
direct the 1d. CIT(A) to decide the appeals afresh as per law
after allowing a reasonable opportunity of being heard to the
assessee.

3. In the result, all the appeals are allowed for statistical

purposes.

Order pronounced in the Open Court on 17" January,
2020.

Sd/-
(R.S.SYAL)
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Tter



M/s. Sahyadri Corporation,
A.Yrs. 2010-11 to 2012-13 & 2014-15
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